313 Matters Under

MR. CHAIRMAN : I have got
the text approved by the Speaker.
Only that text will go on record and
nothing elsc.
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MR. CHAIRMAN : They will
notgoonrecord. Whatever 's approv-
ed by the Speaker, that alone will
go on recorded nothing else.

(ii) EARLY COMPLETION OF
HINDUSTAN FERTILIZER CORPORA-
TION LTD. HALDIA UNIT, WEST
BENGAL

SHRI SATYAGOPAL MISRA
(Tamluk): The people of Haldia,
the employees and workers of
Hindustan Fertilieer Corporation
Ltd. are demanding for the imme-
diate commissioning of the H.E.C.
Urit of Haldia.

The project has got immense
importance in the agricultural in-
dustrial, financial and commer-
cial sectors of the economy of our
country. The construction of the
Project started on Ist September,
1972. The target date for com-
missioning the project was then
fixed on 1oth October, 1977. The
estimated cost was Rs. 8,802.85
lakhs. In July, 1982, the present
estimated cost has gone up to the
extent of Rs. 34,865.00 lakhs of
which requirement of foreign ex-
change 15 oabout Rs. 4,296.06
lakhs.

The project is not yet ready for
starting production. 5‘3 MW of
electricity is necessary for running
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the project. For this purpose the
management took a long time for
the installation of gas turbine.
The construction of the proposed
captive power plant (capacity—
30MW) has not started yet.

We are importing a big quantity
of fertilieer every year. But the
commissioning of the H.F.C. wunit
of Haldia has been delayed by as
many as five years. Even before
the production started many por-
tions and parts of the project were
found defective. In the mean time,
the management had changed the
date of commissioning by no less
than nine times.

The H.F.C. Employees and
workers’ Union, which is the only
union in the project had several dis-
cussions with the management
demanding immediate  commis-
sioning of the project. The em-
ployees of the project have made
their best efforts for the com-
missicning of the project.

Now the situation has come to
such a past that the people have
started thinking that the project
would never come up.

Under the circumstances, I would
Jike to urge upon the Government
to take all possible measures so

that the H.F.C. unit of Haldia is
commissioned immediately.

(111) NEED TO START IMMEDIATELY
SECOND CAPTIVE  ELECTRLCAL
UNIT OF BHILAI STEEL PLANT
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(iv) ADEQUATE  COMPENSATION TO
LAND OWNERS FOR  THEIR

ACQUIRED LAND IN UTTAR PRADESH
—
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(v) PricuT OoF BONDED LABOUR IN
THE COUNTRY

DR. V. KULANDAIVELU
(Chidambaram): I would like to
draw the immediate attention of the
House, and thereby the Union
Government, about the serious
plig .t of the boid d labourcrs in
our country, with sptcial rcfircice
to tle recent incid«nts of Lar:ss-
me .t and torture of the brr ded
labyio rs from Tamil Nadu in
M d .ya Prad'h and Aindhra Pra-
d's ., under the tyranny of the
contr:.ctors.

A; per the reports of the Mi-
nistr © of Labour, 1,44,930 bonded
labyarers have bien identified, of
which 84,269 only have been re-
habilitated throughout the cow try,
as o 30-6-1982. But in a survey
of N:tional Labour Institute, the
numb-r of bo: ded labourers is a
hig . a1s 2.9 million. The National
Labowur Institute surveycd 572
vill .ges cf 42 districts, and identi-
fied 5,00,000 bondcd labourers.
Actunlly, the figure may bc mani-
fold, as almost all the bonded
labyurers are ignorant, and aie
und r the constant threat and
horror of the contractors, leading ito
failure of discl.sure f their identity
as bonded labourers.

With reference to the bonded
labourers from Tamil Nadu at
Raison and Vidisha in Madhya
Prad sh, the poor labourers were

lured by job portunities by
agencies of the t;?htmctors, with



